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the rejected claims, as [ am very confident that a majority of them are genuine. Thank

you, Sir.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, T also associate myself with the

issue raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, T also associate myself with the issue raised
by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, [ also associate myself with the issue
raised by the hon. Member.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I also associate myself with the

issue raised by the hon. Member.
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MR. CHAIRMAN: All these raising their hands have to write their names on a

slip and send it to the Table. It is not possible for officials sitting on the Table to see

all the Members who are associating and note their names simultaneously.

Need to protect Kanwar Lake Bird Sanctuary in Begusarai, Bihar
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Need to withhold legislation on dam safety

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Hon. Chairman, Sir, the Central

Government is now proposing to introduce the Dam Safety Bill, 2019,

I would like to draw the kind attention of the Central Government to a unanimous
resolution passed by the Legislative Assembly of Tamil Nadu on 26th June, 2018. I may

be permitted to quote the resolution. It says:

" As the proposed draft Dam Safety Bill contain Clauses which violate the rights
of Tamil Nadu, especially with respect to dams constructed by the Government
of Tamil Nadu in the neighbouring State and would cause various problems in
their maintenance and operation, this House urges the Central Government to take
up the legislation on dam safety only after consulting the States and after arniving
at consensus and till then keep in abeyance the process of legislating on dam

safety "

Sir, there are four dams of Tamil Nadu located in Kerala, namely Mullaiperiyar,
Parambikulam, Thunakadavu and Peruvaripallam. These are now under the safe custody
of the Government of Tamil Nadu. They are maintained by the Government of Tamil
Nadu. Now, the State of Tamil Nadu has the existing rights to maintain these dams. Sir,
now, the proposed Dam Safety Bill is taking away these rights. It is unfair. It 1s

unconstitutional. It 1s illegal and it would cause a great loss to us.



